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1007 Licensing of Arts,

Tuesday Morning, August 21, 18G0.
PreseNT :
The Hon'ble the Chief Justice, Tice- President.

No other Member of the Council
was this day present, and the Vice-
President adjourned the Council till
Saturday Morning, the 25th Instant,
at 11 o'cluck.

Saturdey, August 25, 1800.
PrEsesT :

The Hon'ble Sir Barnes Peacock, Vice-
President, in the Chair,

Hon’ble Sir H. BB. E.
Frere,

1. Forbes, Fsq.,
A. Sconce, Esqy.,

Hon'ble C. Beadon, and
H. B. Harington, Esq,, | Honble Sir M. L.
Wells.

CUSTNMS DUTIES.

Tur CLERK presented a Petition
to the Council from certain proprietors
and lessees of rum distilleries in the vici-
nity ot Caleutta and in Jessore, praying
for a reduction of the present rates of
Duty upon the manufacture and ex-
portation of rum.

Mz. SCONCE moved that the Peti-
tion be printed,

Agreed to.

PENAL CODE.

Tue CLERK presented a Petition
from the Br.tish Indian Associati n
against the infliction of corporal pun-
ishment for certain offences uuder the

Penal Code.
Tur VICE-PRESIDENT

thiat the Petition be priuted.
Agreed to.

moved

PASSENGERS ACT.

Tur CLERK reported to the Coun-
cil that he had received from the Home
Department copies of papers relative to
the question of oxtending the provi-
sions of the Imperial Passengers Act of

LEGISLATIVE COUNCIL.

g
Trades, §o. Bill. "®

n
1855 to the carringe of passenge™® dfmin
India under tho authority convey
Section 99 of that Act. 3
Sk BARTLE FRERE move
these papers be printed.
Agreed to.

AND
LICENSING OF ARTS, TRADES
PROFESSIONS.

"
The Order of tho Day_bcm"":,frfhc
for the adjourned Commitee for the
whole Council on the Bil pro
Licensing of Arts, Trades, 87
fessions”— i thab
Stk BARTLE FRERE s 5y
the last time he had the hone™ = ho
dress tho Council with regar® o, e
Financial measures of GO"“""'Z' Jyich
expressed the diffidence and reg” mend’
he felt in being charged with t};e;: pee?
ment of any measure 'wlucll “LY, (h
brought in and carried .thl(:lb 3ine®
Council by the late Mr. Wllsoe' ke
then it had pleased I’rovnde!lc‘ir gartl?
him from smong us, and he tm,ou},'h'
Frere) belioved there was nob * " g

: 1 -inht-mind“ gid
out India a single rig i dcﬂﬂ“ it

lishman who did not feel o
personal as well as a nationt wlli#"nc‘?
was sure that, when tho "310 g
of this melancholy event I‘G“L‘vould b‘;
land, Mr. Wilson’s los8 ) tha
mourned in the same manner Js0% nlls
of Neil, of Havelock, of Nieh? . 7
of Pecl. What Mr. Wlli‘})wse onlf
would be to Governments conld %
who had labored with him il v
derstand, 1t he felt “"_)t' o Frof,
when it fell to his (Sir Ba' e t'ov"ru
lot to make a few amcn(.lmc:: met
pights and cmissions mﬂ,vul of
stamped with tho _21’1; she!
Right Tonorable fl'w,"((;u’s) ubﬂ‘jv o
hoped that his (Mr. Wils t”mpormféfl‘
from the Council was o1l 1080
how much stronger mlllshimse
ings be when he fOU“‘i of
trusted with the prosect ot ghtl
sure which had lbee?i br
left incomplete by W2 <" 2o O
ble friend. P For any 4% ft:wf‘tlof' Ch,,d
kind and, indeed, for ﬂ!"y lwi!aol:ioﬂ"
nected with financo, ‘l (i“ﬂlihcﬂld W
peculiar privileges 0. | ous o
and they wero as consP





